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THE DEPUTY CHAIRMAN : |
understand your point—that he should have
been told. ... (Interruptions) ...

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE; What has happened to my
Special Mention?

THE DEPUTY CHAIRMAN; I will
explain to you. | heard you. Let me explain to
you. ... (Interruptions) ... I am telling you,
please sit down.

This is not the way to speak in the House.
You are a responsible Member of Parliament.
I am getting the information from the
Secretariat and letting you know it. There is
no need for making a fuss about it.

The special mention which was allowed by
the Chairman was jointly in the names of Mr.
Mohammed Amin Ansari and Dr. Abrar
Ahmed Khan. It is regarding export of
cotton. | called Mr. Mohammed Amin
Ansari. He was not there. So, | called Dr.
Abrar Ahmed Khan because the same special
mention is in both the names. This explains
everything.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE: This would have been avoided
had the papers been circualted.

THE DEPUTY CHAIRMAN; | would
request hon. Members never to sign on the
same paper in future. You must separately
send special mentions.

The paper in question is with Mr.

"Mohammed Amin
Ansari. firo AT
1™ WY |0
SHRI M. S. GURUPADASWAMY

(Karnataka); You have called me, Madam.

THE DEPUTY CHAIRMAN; Let him
finish because his name is there.

Because there is confusion, | request
Members that from the next session
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they must give the text of their special mention
when they want to make it.  (Interruptions)

SHRI  VITHALRAO MADHAVRAO
JADHAYV; From th4 next session, not
for

th

ese remalnl tWO days
T A5 FHI=A |

Need to prevent Export of Cotton Yarn in
view of Expected shortfall in Production
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Postponement of Lok Sabha and
Assembly Bye-Elections

e

SHRI M. S. GURUPADASWAMY
(Karmataka): Madam, within a few
moments from now, we will be discus-
ging elections and election reforms.
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SHRI M. S. GURUPADASWAMY:
Madam Deputy Chairman, | was saying that
in a few moments from now, we will be
discussing elections and electoral reforms and
measures to clean up the election process as
such. rise now to mention a very important
issue concerning the election itself—the
postponement  of  bye-elections to
Assemblies and Lok Sabha.

The Election Commission has issued
notifications to hold elections in Tamil Nadu,
Nagaland and Mizoram, but it has not issued
notifications to hold bye-elections in eleven
Lok Sabha constituencies.

SHRI SATYA PRAKASH MALA-VIYA
(Uttar Pradesh); Twelve.

SHRI PARVATHANENI UPEN-DRA
(Andhra Pradesh). Actually they are
thirteen, but two...

SHRI M. S. GURUPADASWAMY:
Anyway, twelve or thirteen Lok Sabha
constituenices and thirtyeight Assembly
constituencies which have fallen vacant. The
reasons advanced by the Election Commission
are very strange. One reason advanced is that
there is drought and flood in various parts of
the country; therefore, the bye-elections
cannot be held. The second reason advanced
is that some of the bye-elections are within
one year of the general elec-ion; so, they
should not be held. Both these reasons are
fallacious. In Godh. ra and Pali elections were
held when these areas were exposed to floods
and droughts. In the past elections were held
in Assam and in Punjab. Now in spite of
Vanniyars agitating in Tamil Nadu, elections
are being held in Tamil Nadu. | fail to under-
stand the reasons for postponing these
elections. These two reasons are no reasons at
all. | think it creates deep suspicion in the
mind of the Opposition parties that the bye-
elee-tions are being postponed only to suit the
convenience and interests of the ruling party
at the Centre. Otherwise there is no other
valid reason



